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Silicosis: Health camp held at Barabhuivillage

STATESMAN NEWS SERVICE
ASANSOL, 5 JANUARY

The health department held
a health camp at Barabhui
village under Salanpur Block
of West Burdwan district to
detect suspected patients suf-
fering from silicosis.

[t was learned that a total
of 32 people were screened
at the health checkup camp,
out of which 20 underwent
digital chest X-rays at Salanpur
Block Primary Health Cen-
e,

Sources said that two indi-
viduals are highly suspected
ofhavingsilicosis. On 8 January,
aSpecial Silicosis Health Board
will be convened, and these
two cases will be presented
for final confirmation.

Onthatday, the death cer-
tificates and other related
medical documents of
deceased Jagannath Mondal
and Subol Roy, both of Barab-
huivillage, will also be exam-
ined todetermineiftheydied
due to silicosis.

Ifthe Special Medical Board
confirms the diagnosis, the
families of the victims will be
entitled toreceive all govern-
ment financial assistance.

Mostofthe victimssuffering
fromalleged silicosis diseases
in Barabhui village are workers
in Silica Ramming Mass Man-
ufacturingIndustries, a highly
polluted industry.

Dr. Subrata Sheet, Block
Medical Officer of Health
(BMOH) of Salanpur, was
presentatthe one-day health
camp at Barabhui village.
Other doctors from the district
tuberculosis and other related
departments were also pres-
ent.

The local residents and
families of the victims sub-
mitted amemorandum to the
ADM (General) of West Bur-
dwan District, Subhasini E,
recently. Following this, she
directed the CMOH tosend a
team and submit a report.

The National Human Rights
Commission (NHRC) has
already initiated two cases

and directed the District Mag-
istrate of West Burdwan, S.
Ponnambalam, to investigate
and submit a report within
eight weeks.

Following this, the district
administration began taking
steps. Meanwhile, one of the
ill persons, Subol Roy, passed
away at hishome after a one-
year illness. He underwent
treatment at a private super-
specialtyhospital in Durgapur
and alsoataverywell-regarded
private super-specialty hospital
in Chennai. Both these hos-
pitals mentioned silicosis in
their reports.

Locals alleged that more
than 100 villagersin Barabhui
and surrounding areas are
currently suffering from sili-
cosis, and all of them are
workers in the local quartz
silica stone crushing indus-
tries.

Longexposuretothe lungs
of workers in such a highly
pollutedindustry hasincreased
the possibility of silicosis, doc-
tors believe.
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Ravi knocks on NHRC doors
over arrest, calls it ‘bid to kill
him in fake encounter’

Names CM,
DyCM, top cops
&bureaucratsin
plaint torights
panel

———
BENGALURU, DHNS

JPMIL.Cand formermin-

ister C T Ravion Sunday

released to the media
copies of the complaint he
had submitted to the Nation-
al Human Rights Commis-
sion (NHRC), alleging police
atrocities on him, during his
arrestafter heallegedlyuseda
derogatoryword against Min-
ister Laxmi Hebbalkar.

He charged that the police
had abused their power by
‘kidnapping him, registering
afake FIR and falselyimplicat-
ing him, besides attempting to
kill himin a fake encounter’.

Seeks addl security
Claiming that his life was un-
der threat, Ravihasrequested
NHRCtoarrange forimmedi-
ateadditional security for him.
In his 13-page complaint

dated January 1, Ravi has
levelled 20 different charges
against the Belagavi police.

He has named Belagavi city
police commissioner Iada
Martin Marbaniang, Belaga-
vi Superinten-
dent of Police
Bhimashan-
kar Guled and
their subordi-
nates of crim-
inal miscon-
duct,inbreach
of Article 194
of the Constitution, rules of
theHouse, overstepping their
jurisdiction by falselyregister-
ingan FIR,implicating him on
charges of sexual harassment
and intending toinsultawom-
an by gesturing or uttering a
word.

Inhiscomplaint, hehasalso
named DG&IGP Alok Mo-
han, Deputy Chief Minister
D K Shivakumar, Laxmi Heb-
balkar for ‘directinvolvement
in the episode’.

He has named Chief Min-
ister Siddaramaiah, Home
Minister Dr G Parameswara,
the chief secretary (Shalini
Rajneesh)and thesecretaryto
the home department, accus-
ing them of negligence in pre-
ventingviolence thatoccurred
on the nightof December 19.

CTRavi

“The entire epLSode is an
act of licensed supari killers,
tofinish offby fake encounter,”
the complaint says.

Healleged that [ada Martin
Marbaniang, Bhimashankar
Guled and their subordinates
playedintothe hands of goons
intheruling party, trespassing
into privileged and protected
premises, withoutthe order of
the Legislative Council chair-
man.

“The police kidnapped
me like a cattle and tortured
me like beasts and monsters,
dumping the rule oflaw,” Ravi
said.

He alleged that the police
took him around to danger-
ous remote locations like a
stone crusher unit, sugarcane
fieldsin Khanapur, Nandagad,
Kittur, Belawadi, Lokapur,
Sankeshwar, Yadwad, Ankal-
gi, Mudhol, Belagavi, etc, cov-
ering 400-500 km, posing a
threat of him being killed in a
fake encounter.

Ravi has appealed to
NHRC that it should sum-
mon the home minister, chief
secretary, home secretary,
DG&IGPtoseekclarifications
from them, as to why they
should not be held responsi-
ble for not taking precautions
in handling the case.
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BPSC : Y& DM TR TaRM A+ &1 f4¢1, NHRC = &1 Ifua &1 feran
AeY; BE BT YWS ARA A ST § el

https://firstbihar.com/bihar/patna/bpsc-instructions-to-take-action-on-patna-dm-nhrc-
wrote-letter-to-chief-secretary-the-case-is-related-to-slapping-a-student-320572
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BPSC Protest: PIL In SC Demanding Cancellation Of Exam; Prashant
Kishore Urges Rahul Gandhi, Tejashwi Yadav To Join Protest

https://english.jagran.com/bihar/bpsc-protest-prashant-kishore-hunger-strike-rahul-
gandhi-tejashwi-yadav-nitish-kumar-bpsc-supreme-court-hearing-nhrc-10210729

The petition filed in the Supreme Court alleges widespread irregularities during the
examination. It calls for a thorough investigation into the matter by the CBI, under the
leadership of a retired Supreme Court judge. According to the petitioner, the Supreme
Court registry has been urged to ensure an expedited hearing

By Abhishek Sheoran Published: Sun, 05 Jan 2025 03:46 PM (IST) Source:JND

The row surrounding the BPSC exam is intensifying as the issue has now reached the
Supreme Court. The petition demands the cancellation of the BPSC prelims
examination and calls for accountability for the police action against protesting students.
It specifically seeks action against the SP and DM, who are held responsible for the use
of force during the protests. Besides, Jan Suraj founder Prashant Kishor’s fast-unto-
death entered its fourth day. He has also been demanding the cancellation of the exam.

Updates

- Prashant Kishore has sought support from Congress leader Rahul Gandhi and former
Bihar Deputy Chief Minister Tejashwi Yadav in his agitation

- The petition filed in the Supreme Court alleges widespread irregularities during
the examination. It calls for a thorough investigation into the matter by the CBI, under
the leadership of a retired Supreme Court judge. According to the petitioner, the
Supreme Court registry has been urged to ensure an expedited hearing

- Prashant Kishor reacted sharply to criticism over a luxury 'vanity van' parked near his
protest site at Patna’s Gandhi Maidan. Kishor dismissed the issue as a distraction to
divert attention from the BPSC protest

- Tejashwi Yadav said that students did not want the movement to be politicised and he
had also written to the Chief Minister in this regard. "It is being completely politicised.
We feel that the people of Bihar will have to recognise these people who are the BJP's
'B' team and are trying to crush this independent movement. This is highly
condemnable," he said while speaking with ANI

- Notably, Police used lathi charge and water cannon to disperse the BPSC aspirants
protesting in Patna's Gandhi Maidan, demanding a re-exam to be held for the 70th
BPSC prelims. The students have since been holding ardent protests across Bihar.
Several politicians have also extended support to their movement

- As many as 5,943 students appeared for the Bihar Public Service Prelims re-test,
which was held at 22 centres across Patna
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- The Government Railway Police (GRP) at the Patna Junction has registered an FIR
against Rajesh Ranjan alias Pappu Yadav and seven others for their role in blocking
railway operations at Sachiwalay Halt on Friday. The protest, led by Pappu Yadav,
aimed to express solidarity with the agitating BPSC candidates

- The National Human Rights Commission (NHRC) on Friday directed the Bihar chief
secretary to “take appropriate action” against the district magistrate of Patna,
Chandrashekhar Singh, who was caught on camera slapping a BPSC aspirant on
December 13
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C T Ravi calls arrest ‘bid to kill him in fake encounter’, knocks on
NHRC doors

https://www.deccanherald.com/india/karnataka/ravi-knocks-on-nhrc-doors-over-arrest-
calls-it-bid-to-kill-him-in-fake-encounter-3342416

Claiming that his life was under threat, Ravi has requested NHRC to arrange for
immediate additional security for him.

N B HombalDHNSLast Updated : 06 January 2025, 07:59 IST

bengaluru: BJP MLC and former minister C T Ravi on Sunday released to the media
copies of the complaint he had submitted to the National Human Rights Commission
(NHRC), alleging police atrocities on him, during his arrest after he allegedly used a
derogatory word against Minister Laxmi Hebbalkar.

He charged that the police had abused their power by ‘kidnapping him, registering a
fake FIR and falsely implicating him, besides attempting to kill him in a fake encounter’.

Seeks additional security

Claiming that his life was under threat, Ravi has requested NHRC to arrange for
immediate additional security for him.

In his 13-page complaint dated January 1, Ravi has levelled 20 different charges
against the Belagavi police.

He has named Belagavi city police commissioner lada Martin Marbaniang, Belagavi
Superintendent of Police Bhimashankar Guled and their subordinates of criminal
misconduct, in breach of Article 194 of the Constitution, rules of the House,
overstepping their jurisdiction by falsely registering an FIR, implicating him on charges
of sexual harassment and intending to insult a woman by gesturing or uttering a word.

In his complaint, he has also named DG&IGP Alok Mohan, Deputy Chief Minister D K
Shivakumar, Laxmi Hebbalkar for ‘direct involvement in the episode’.

He has named Chief Minister Siddaramaiah, Home Minister Dr G Parameswara, the
chief secretary (Shalini Rajneesh) and the secretary to the home department, accusing
them of negligence in preventing violence that occurred on the night of December
19.“The entire episode is an act of licensed supari killers, to finish off by fake
encounter,” the complaint says.

He alleged that lada Martin Marbaniang, Bhimashankar Guled and their subordinates
played into the hands of goons in the ruling party, trespassing into privileged and
protected premises, without the order of the Legislative Council chairman.“The police
kidnapped me like a cattle and tortured me like beasts and monsters, dumping the rule
of law,” Ravi said.He alleged that the police took him around to dangerous remote
locations like a stone crusher unit, sugarcane fields in Khanapur, Nandagad, Kittur,
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Belawadi, Lokapur, Sankeshwar, Yadwad, Ankalgi, Mudhol, Belagavi, etc, covering
400-500 km, posing a threat of him being killed in a fake encounter. Ravi has appealed
to NHRC that it should summon the home minister, chief secretary, home secretary,
DG&IGP to seek clarifications from them, as to why they should not be held responsible
for not taking precautions in handling the case.
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IAS FI I us! RigufiRYy, cm idi=r & Igd DM |89 YR NHRC &1
TR

https://www.insiderlive.in/state/bihar/ias-officers-singhamgqiri-proved-costly-nhrc-took-
action-against-cm-nitishs-favourite-dm-sahab/

by Pawan Prakash January 5, 2025 in UcHI, faerR
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NHRC asks I1&B secy to ensure welfare, safety of scribes

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-ib-secy-to-ensure-
welfare-safety-of-scribes/articleshow/116972007.cms

Jan 6, 2025, 12.02 AM IST

Bhubaneswar: National Human Rights Commission (NHRC) has asked the secretary of
ministry of information and broadcasting to ensure the welfare, safety and social
security of journalists in the country.

The commission passed the order on Jan 1 after hearing a petition filed by human rights
activist Radhakanta Tripathy, an Odisha native. He alleged in his petition that failure,
negligence and inaction on the part of govt officials in dealing with the issues of
journalists amounts to serious violation of human rights.

"Rural reporters, journalists and stringers who bring the plight of the common man and
suffering masses are living sans social security. The Working Journalists and Other
Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act, 1955,
should be implemented in letter and spirit in the country," Tripathy said.

He said the Supreme Court recommendation regarding the applicability of Wage Board
recommendations must be implemented without further delay. "SC had observed that
wages as recommended by the Majithia Commission are like minimum wages.
Therefore, it is non-negotiable," he added.

Tripathy said the journalist welfare scheme must be implemented across the country.
"Assistance must be provided to the journalists in case of death, permanent disability,
serious illnesses or accidents. | requested the NHRC to seek the implementation status
of Majithia Wage Board recommendations in all states and Union territories," he added.

He sought the need for an integrated, comprehensive, holistic report on the issue.
NHRC took cognisance of the matter and asked the Centre to consider the issues
raised by Tripathy. "You are directed to take further necessary action at your end as per
the directions of the commission," read the order.
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NHRC summons ministry official over transgender rights

https://www.eastcoastdaily.in/2025/01/05/nhrc-summons-ministry-official-over-
transgender-rights.html

Jan 5, 2025, 10:36 pm IST

The National Human Rights Commission (NHRC) has summoned the Secretary of the
Ministry of Social Justice and Empowerment to appear on January 13 with documents
regarding transgender rights, including voting and other entitlements. This follows a
petition by human rights activist and lawyer Radhakanta Tripathy, who highlighted
violations of transgender rights due to non-implementation of the Supreme Court’s
NALSA judgment and provisions of the Transgender Persons (Protection of Rights) Act,
2019. The NHRC had earlier sought action taken reports, issuing a final reminder in
September 2023, but noted a lack of compliance from the ministry.

Tripathy’s petition underscored the neglect faced by transgender individuals, including
during the COVID-19 pandemic when basic necessities were inaccessible. In response,
the NHRC sought reports from states and union territories and issued advisories in
October 2020 addressing key issues such as food, education, financial aid, and
protection for the LGBTQI+ community. These efforts included recommendations to
ensure strict compliance and required action reports from relevant authorities. Despite
some measures, systemic gaps in protecting transgender rights persist, prompting the
current summons.

The NHRC emphasized the urgency of resolving these issues, citing the ministry’s slow
progress in fulfilling its obligations. Tripathy has also advocated for the formation of a
one-man commission to investigate transgender issues and propose solutions. The
Central government previously established the National Council for Transgender
Persons in August 2020, but activists argue that stronger implementation of laws and
policies is necessary to address ongoing challenges.
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NHRC summons MoSJE secretary over transgender rights

https://www.newindianexpress.com/nation/2025/Jan/05/nhrc-summons-mosje-
secretary-over-transgender-rights

Radhakanta Tripathy brought the violation of the right to vote and other rights of the
Transgenders living in India to the notice of the Commission.

Suchitra Kalyan Mohanty Updated on: 05 Jan 2025, 10:16 pm 2 min read

NEW DELHI: The National Human Rights Commission (NHRC) has issued summon to
the secretary of the Ministry of Social Justice and Empowerment to appear before the
Commission on January 13.

The secretary shall appear along with the required information/ documents regarding
the right to vote and other legitimate rights of Transgenders in India.

Acting on a petition filed by noted human rights activist and Supreme Court lawyer,
Radhakanta Tripathy, the NHRC sought for personal appearance of the Authority for
inordinate delay in acting over the issue and submission of compliance report.

Tripathy brought the violation of the right to vote and other rights of the Transgenders
living in India to the notice of the Commission.

It is stated that transgender are being deprived of basic necessities of life on account of
the failure on the part of States to implement the SC's NALSA judgment and provisions
of Transgender Persons (Protection of Rights) Act 2019 and other UN Conventions.

Tripathy also sought for considering the appointment of one man Commission of Inquiry
under the Commission of Inquiry Act by the Home Ministry/Ministry of Social Justice and
Empowerment for the examination of issues concerning Transgenders in consultation
with various stakeholders for redressal /resolution of the issues.

The NHRC on April 19 directed its Registry to transmit the copy of the complaint to the
Secretary, Ministry of Social Justice and Empowerment, Government of India calling for
an action taken report within a period of six weeks.

The NHRC further in its proceedings on September 30, issued a final reminder to the
Secretary to submit the requisite report to the Commission within four weeks, failing
which the Commission will be constrained to issue a coercive process under section 13
of PHR Act, 1993.

Observing the lackadaisical attitude of the Authority, the NHRC passed the present
order.
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Pertinent to mention here, Tripathy in his earlier petition in 2020 to the NHRC submitted
that during the Covid-19 pandemic period, the transgenders were being deprived of
their basic necessities of life.

He highlighted that there was also a failure on the part of the States to implement the
NALSA judgment for safeguarding their rights.

Acting on the petition, the NHRC sought 'action taken report' on the matter from the
Chief Secretaries/ Administrators of all States/Union Territories.

On receipt of the requisites reports, the same were analyzed by the Research Division
of the NHRC.

In consultation with the Core Group of LGBTI, the Commission formulated and issued
an Advisory for the Protection of the Rights of the LGBTQI + Community in the context
of the Covid 19 pandemic on October 16, 2020 to all States/UTs and concerned Ministry
covering various aspects like food, education, protection, financial help, etc. for strict
compliance and for which, action taken report were also received from the authorities
concerned.

Also, the Central government has constituted a National Council for transgender
persons through notification of August, 21, 2020.
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Raj govt replies to NHRC notice over child’s death in borewell

https://timesofindia.indiatimes.com/city/jaipur/raj-govt-replies-to-nhrc-notice-over-childs-
death-in-borewell/articleshow/116973787.cms

TNN | Jan 6, 2025, 03.05 AM IST

Jaipur: State govt has sent to National Human Rights Commission (NHRC) a detailed
explanation of the steps taken both to save the life of a 5-year-old boy who died after
falling into an open borewell in Dausa district last month and in its aftermath. The panel
had sent govt a notice over the boy's death.

The chief secretary and DGP told NHRC that soon after the incident, local authorities,
including police, district administration and rescue teams, were mobilised for a rescue
operation. The SDM of Nangal Rajawtan, SHO of Papadda police station, and block
development officers were at the site within 30 minutes while senior officers, including
the district collector and SP of Dausa, coordinated the response, said govt.

The boy fell into the borewell on Dec 9 and, despite all rescue efforts, died on Dec 11.
Govt told NHRC that upon receiving its notice on Dec 12, a series of orders were issued
by the chief secretary, PHED department and other agencies to ensure compliance with
borewell safety protocols. Additional Advocate General Shiv Mangal Sharma and
advocate-on-record Sonali Gaur were appointed to represent the state and assist
NHRC in the matter. Govt assured NHRC of its cooperation and readiness to implement
any additional recommendations it issues.

Teams from NDRF, SDRF and civil defence were called to the site with specialised
equipment such as JCB machines, piling machines, oxygen supplies and cameras, said
govt's explanation. "Excavation continued non-stop for over 56 hours, and an advanced
life support ambulance with paediatricians and oxygen supply was stationed at the site.
Parallel excavation pits were dug, and a rope rescue system was employed under the
guidance of expert rescue teams. Despite all efforts, the child was declared dead on
Dec 11," said govt.

However, another borewell incident in Kotputli highlighted negligence and inefficiency
on part of govt in addressing such crises. Just 15 days after the Dausa tragedy, three-
year-old Chetna fell into an open borewell in Kotputli and was trapped at a depth of 150
feet on Dec 24. It took the district administration ten days to recover her body.
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The Kotputli incident revealed the administration's lack of preparedness to deal with
such cases. The authorities wasted 29 precious hours relying on makeshift rescue
attempts, which worsened the situation instead of mitigating it. Chetna, who was initially
trapped at a manageable depth of 15 feet, slipped further down to 150 feet due to
unprofessional and poorly conceived efforts by the family and local responders before
specialised teams arrived.

The delay in deploying specialised equipment such as piling machines compounded the
problem. It took more than 30 hours for the machinery to arrive and begin operations.
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https://www.bhaskar.com/local/rajasthan/jaipur/news/the-government-submitted-the-
report-of-the-dausa-borewell-accident-to-nhrc-134242434 .html
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https://www.livehindustan.com/national/pushpa-actor-allu-arjun-appears-before-police-

in-stampede-death-case-hearing-update-201736061126601.amp.html
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o1 e fear iR fomm ergmfa & fagwr o W ot I @ <€t 3 ord 99 a ang @ o
d% HEd d His hadl g1 o Sl 4 TR ®I gexmae & d AU § g 20 &
HPRR & SR AT Bt Th add U F ol U=ige! & o9 gis H Hies o fufa g
Ts ot I # 35 auif Afgen &1 @id g1 T3 ot 3R IuHT 8 Iuifa et g g1 T ol

13 fedier @t FIRTR g¢ 2 3req A

gl & 916 G A e 39, 3! YRaf < 3R RueR veeH & feas yRda =
TfedT (BNS) &1 faftd uRTaff & ded ATHET gof fodT UT| ge-T & fafaa H Sfi=dr & 13
fodaR 1 RWIR foram T o7 SR AaTHT 818 ®IC &1 3R ¥ IR TWg P 3Rk SHHd
e & 916 14 fodaR &1 S/a 9 a1 R faan mar o11 3eq SielF @1 Sfalk® s|md 10
SHARt @l @ gt At

AFAIIPR ATIRT A |7 Rars Rad

39 a9, AP AFATUSTR SRR A TR & 11es H T Afga $1 Hid Bl bR gaxiaa
& gfe U9 ¥ 4 IwE & HiaR $Rare Kaic qiift 81 TigsiRedt 7 of g1 f wies
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